261 Matters under AGRAHAYANA 9, 1899 (SAKA)

nus and rightful share in the profits
of these undertakings.

(iv) ACUTE SHORTAGE OF EDIELE OILS
LIKE MUSTARpD AND RAPE-SEED OILS
RISE IN KEROSENE OIL PRICE AND
NON-AVAILABILITY OF CONTROLLED
CLOTg IN FAIR PRICE SHOPS IN
RURAL AREAS,
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12.58 hrs.

MOTION RE. STATEMENT ON ‘SA-

MACHAR' BY THE MINISTER OF

INFORMATION AND BROAD-
CASTING

MR. SPEAKER: The House will
now take up the motion of Shri Samar
Guha,

SHRI SAMAR GUHA (Contai): 1
beg to move:

“That this House do consider the
statement made by the Minister of
Information and Broadcasting in
the House on the 14th November,
1977 regarding ‘Samachar’,”

I have moved the motion but at the
same time I want to make a sugges-
tion that in music, if there is break
in music, the music 15 lost; so also in
a serious speech if there is break,
the speech is lost.

-_]rﬂ’l, SPEAKER: Not with all musi=-
cians, Then, we shall start at 2 p.m.

13 hrs.

The Lok Sabha adjourmed for lunch
till Fourteen of the Clock.
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The Lok Sabha re-assembled, after
lunch at nine minutes past Fourteen
of the Clock.

[Mr. Deputy Speaker in the Chair]
MOTION RE. STATEMENT ON ‘SA-
MACHAR’' BY THE MINISTER OF
INFORMATION AND BROADCAST-

ING—Contd.

MR. DEPUTY SPEAKER: Shri Sa-
mar Guha:

SHRI SAMAR GUHA: Mr. Deputy
Speaker, Sir; during the days of the
Emergency, innumerable savage cri-
mes were committed by the Govern-
ment—killing, shooting and incance-
rating thousands of innocent people.
It appears to me that the worst crime
was committed by the Government in
trying to kill the spirit or the soul of
Indian democracy. I mean the free-
dom of the news agency. Democracy
can function properly and in a right
spirit through the mass media, parti-
cularly the news agencies and the
newspapers, if they have their com-
plete freedom, freedom from any kind
of coercion, any kind of compulsion,
any kind of terror from the Govern-
ment,

As it happened, and it happens also,
in the case of all autocratic, dictato-
rial or totalitarian rule or regime,
wherever you find, the first target is
the mass media. If they want to con-
trol the people in an autocratic way,
the first aim is to catch or get hold of
the mass media as an octopus or in a
Gobbelsian way. During the emergen-
cy the same attempt was made when
the four news agencies were forcibly
brought under one umbrella, the mo-
nopoly umbrella of one news agency,
which was called Samachar.

Actually, Samachar was born out of
papachar, to spread brashtachar and
to perpetuate swechachar of the Em-
press of Emergency. Samachar is an
immoral product, an illegitimate pro-
duct, yndemocratic product and also,
what 1 would call, a sinful product. It
is the duty of the Janata Government
to wipe out this first sin, as I would



